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Sir, 

In compliance to the order dated 23.01.2023 passed by the Hon 'ble 

National Green Tribunal in M.A. no. 98 of 2022 in O.A. no. 180n02 I titled as 

Mukul Kumar vs. State of Uttar Pradesh & Ors., The Hon'ble Tribunal directed 

that CMC may continue monitoring and file further compliance status report. 

Hence, a compliance srarns report is hereby attached wilh a request to put up 

before tl1e Hon 'ble National Green Tribunal for consideration. 

This issues with the approval of the Competent Authority. 

Enclosure: As Above 

Yours Sincerely, 
DtNESH 

DINESH RUNIWAL 

Ru NIWA L 2024.03.05

1 3:56:05 +-05'30' 

(Dinesb Runiwal) 
Scientist 'E' 
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COMPLIANCE STATUS REPORT IN M.A. NO. 98 F 2022 IN O.A. NO. 

180/2021 TITLED AS MUKUL KUMAR VS. STATE OF UTTAR 

PRADESH & ORS.  

 

1.0 Background: 

The matter relates to violation of BMW Rules, 2016 & CPCB guidelines by 

Respondent No. 7 i.e., SP Green Light Environment Waste Management LLP 

(SPGLEWML) Bareilly, U.P. in operating a CBWTF facility situated at 

Shahjahanpur, U.P. while treating, handling and disposing of waste generated 

during treatment/diagnosis/quarantine of Covid-19 patients. O.A. no. 180/2021 

was disposed of vide order dated 07.01.2022 wherein the Hon’ble Tribunal had 

directed CMC to meet urgently within two weeks to consider the above state of 

affairs and prepare an effective monitoring strategy to ensure that there are 

adequate number of Facilities, with appropriate infrastructure and their 

functioning is reviewed on regular basis at District and State level. It was also 

directed by the Hon’ble NGT to compile a national report as on 30.04.2022 based 

on reports received from the State Level Committees who may give their reports 

after compiling reports from the districts which may be uploaded on its website.  

In compliance of the order dated 07.01.2022, MoEFCC submitted a status report 

dated 13.09.2022 before this Hon’ble Tribunal.  

2.0 Further Action Taken  

The ministry vide D.O. letter dated 14.11.2022 (Copy attached) has requested 

CPCB to provide status report on the actions points identified during stakeholder 

review meeting. CPCB vide letter dated 28.02.2023 submitted the status report 

(Copy Attached) on the issues as presented below: 

• Installation of OCEMS in CBWTFs - The previous review by CMC in May 

2022 indicated that 158 CBWTFs had installed OCEMS, which increased 

to 201 CBWTFs pursuant to CMC's intervention. 

• Fee structure of CBWTFs - As per the previous submissions, the fee 

structure of CBWTFs is regulated by an Advisory Committee, chaired by 

the Secretary of State Health Dept. On the insistence of CMC to bring 

uniformity in the process, the CPCB took up the matter with States/ UTs 

to resolve State-specific procedures. The CPCB also mentioned having a 

consultation in March-2023; however, further details on whether it was 

convened and decisions taken therein are not shared.  
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• Clarity on applicable liquid effluent standards - The CPCB issued a 

clarification to all the State PCBs/ PCCs about the applicability of liquid 

effluent standards under the provisions of BMWM Rules, 2016 to avoid 

ambiguity. 

• Rollout of a web portal for BMW tracking and Annual reporting - CPCB 

has informed that work has been awarded to M/s Atishay Limited, Bhopal, 

Madhya Pradesh to develop a portal by October 2023. 

• Standard Monitoring Framework for Inspection of HCFs and CBWTFs - 

A framework comprising standard procedures has been circulated to all 

State PCBs/ UT PCCs to monitor the healthcare facilities and CBWTFs. 

• Standard guidelines for gap analysis study - CPCB has developed a format 

for carrying out gap analysis and the same is issued under CPCB guidelines 

for CBWTFs. On the aspect of study by SPCBs/PCCs, CPCB has informed 

that requisite information is sought, and the same shall be taken up during 

the consultation proposed in March-2023. 

• Revision of implementation guidelines for BMWM Rules, 2016 - CPCB 

convened a meeting with stakeholders on 14.07.2022 and has been 

receiving inputs from stakeholders. The revision of guidelines is under 

process. 

• Examination and validation of new treatment technology - CPCB had 

undertaken a site visit in December-2022 to examine the adequacy of 

'STERILWAVE' Technology. The Expert Committee comprised of Dr. T 

K Joshi (BMW Expert), Dr. Sushant Wath, Pr. Scientist NEERI and CPCB 

officials. Monitoring and sampling were also conducted. The results are 

awaited. 

It was observed that out of the various issues deliberated in the past meetings, the 

following aspects need to be further delved into, apart from stock-taking and 

inviting comments from other stakeholders (SPCBs/ State Govts. /CBWTF 

Associations, etc.): 

• Development of Web portal for BMW tracking and Annual Reporting 

• Revision of BMWM Rules, 2016 implementation guidelines 

• Uniformity of Fee Structure of CBWTFs 

• Proposal of New BMW treatment technology  

• Status of coordination on Gap-analysis studies carried out by States/ UTs 

for the establishment of CBWTFs 

(2)
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3.0 Central Monitoring Committee Meeting 

The 3rd meeting of Central Monitoring Committee (CMC) to review the 

implementation of Bio-medical Waste Management Rules,2016 was conducted 

under the chairmanship of Shri Naresh Pal Gangwar, Additional Secretary on 

18.07.2023 at 11:00 AM. The meeting was held in Hybrid mode. Wherein CPCB 

was asked to present the status of BMWM Rules 2016 implementation in the 

country with a focus on the above-mentioned issues.  

It is stated that after detailed deliberations among the members, following action 

points emerged from the discussion for which CPCB was required to take (i) 

Steps for the development of the portal by 30th November 2023, and once the 

portal becomes fully functional, CPCB shall submit a proposal to MoEFCC to 

amend the BMWM Rules, 2016 by duly aligning it to the waste tracking and 

online annual reporting provisions (ii) To submit Expert Committee Report on 

new BMW technology (STERILWAVE), along with its recommendations. (iii) 

To develop guidelines on ‘Gap Analysis studies for CBWTF establishment’ in 

consultation with all stakeholders, within 1 month of the issue of these Minutes 

of Meeting and future gap analysis to be done accordingly. Results of gap analysis 

to be considered for giving permission to new facilities. (iv) To develop the 

implementation guidelines by 30th November 2023 and align the guidance 

developed on Gap Analysis with the comprehensive guidelines prepared on 

BMWM Rules, 2016 implementation (v) To prepare a status update on CBWTF 

fee structures fixed by various States/ UTs, and based on its examination devise 

guidance for arriving at a uniform basis of fee structure. (vi) examine, clarify and 

issue a standardized procedure on the aspect of the reuse of body fluids (in line 

with the existing provisions) by biotechnology, R&D institutes, and cancer 

hospitals.  

It was further deliberated that Healthcare Facilities to implement Bar code 

generation to track BMW by 30th November, 2023; Stakeholders (CII, IMA, and 

others) are requested to submit their representations to CPCB to enable them to 

take up the examination of issues raised in the meeting and make 

recommendations to MoEFCC, including the need for amendments in the 

BMWM Rules, 2016; CBWTF Association to make a representation to CPCB on 

the issue of ZLD ETPs; Submissions w.r.t. development of SOPs for AYUSH 

clinics and hospitals, matters related to inclusion in BMWM Rules, 2016 

implementation guidelines, and representations on gap analysis studies may be 

submitted to CPCB within 20 days of the issue of these ‘Minutes of Meeting.  

(Copy of Record of Discussion of the meeting of Central Monitoring Committee 

held on 18.07.2023 enclosed) Following points has been decided in the meeting 

and accordingly CPCB vide letter dated 21.11.2023 submitted the status of action 

taken (Copy Attached) on the decision of Central Monitoring Committee.  

S.No. Issues deliberated in 

Meeting 

Status given by CPCB 
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1.   Development of web 

portal for BMW 

tracking and annual 

reporting 

  

• CPCB has taken up the project “Implementation of 

centralized barcode system and tracking of Bio-medical 

Waste”. 

• CPCB has constituted a working group for 

implementation of centralized bar code system. 

• Further, around 200 CBWTFs are registered with 

centralized Bar Code System. 

• Task regarding fetching of information of live tracking 

of biomedical waste through API is under process. 

• CPCB also conducting zone-wise meeting through video 

conferencing for all CPCB operators during 

31st October-3rd November, 2023 to expedite the process 

of integration of their bar code system to centralized bar 

code system. 

• Project is expected to be completed by 31st December, 

2023. 

2.   Revision of BMWM 

Rules, 2016 

implementation 

guidelines 

(Timeline Given-3 

Months) 

• Guidelines have been made and circulated to all 

SPCB/PCCs vide letter dated 12.10.2023 or conduction 

gap analysis. Reply of SPCB/PCCs is still awaited. 

• Further, CPCB may revise the guidelines based on the 

observation of gap analysis conducted by SPCBs/PCCs. 

3.   Uniformity of Fee 

Structure 

• CPCB is in process of devising a uniform basis for fixing 

the CBWTFs Charges. 

• CPCB has also requested SPCBs/PCCs vide letter dated 

27.10.2023 to provide information regarding cost 

charged from the health facilities by CBWTFs. 

4.   Proposal of New 

BMW treatment 

technology 

• The proposal of technology “STERILEWAVE” based on 

the sterilization and shredding for treatment of 

biomedical waste received from M/s Meldom Traders 

was examined and an Expert Group was constituted for 

assessment of the said technology. 

• CPCB vide letter dated 09.11.2023 has shared the report 

with MoEFCC. 

5.   Clarification and 

issue a standardized 

procedure on the 

aspect of the reuse of 

body fluids (in line 

with the existing 

provisions) by 

biotechnology, R&D 

institutes, and cancer 

hospitals   

• CPCB has already prepared “Guidelines for Handling of 

Biomedical Waste for Utilization”. 

• CPCB vide letter dated 15.09.2020 and 07.10.2021 has 

requested all SPCBs/PCCs to encourage vendors/firms 

for utilization of biomedical waste in BMW Rules, 2016 

and CPCB guidelines. 

6.   Submissions by States ---- 

7.   Submissions by 

Stakeholders 

• Vide DO letter dated 22-08-2023 (Copy attached), the 

Secretary (AYUSH) has highlighted the need for specific 
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3.0 Further Action-Plan 

guidelines for the management of waste generated from 
the AYUSH Hospitals and clinics in view of the special 
procedures/ practices undertaken there. Secretary 
(AYUSH) has also sought a concurrence to engage with 
the stakeholders and submit its inputs within a month. 
Accordingly, vide letter dated 4th September, 
2023 (Copy attached) MoEFCC has requested M/o 
Ayush to keep a representative of CPCB in the working 
group or committee to ensure that the inputs are aligned 
to the BMWM Rules, 2016. 

MoEFCC vide letter dated 04.03.2024 (Copy attached) has sought information 
from all the SPCBs and PCC regarding (i) Constitution of institutions for 
monitoring the implementation of Bio-medical Waste Rules, 2016 (i) Factual 
Information on requirement of Additional CBMWTEs (ii) Remedial Actions 
taken by States, 

The Compilation of this report is to be presented for further discussion and 
deliberations by the Central Monitoring Committee to review the implementation 
of and compliance of BMWM rules across the country. 

4.0 Submission on follow-up action 

It is respectfully submitted that this Hon'ble Tribunal may be pleased to accept 
this Compliance Status Report. The Ministry shall further convene CMC meeting 
and coordinate with remaining States and CPCB and file additional information 
made available to it. 

(5) 

DINESH DINESH 
RUNIWAL 

RUNIW 2024.03.05 

AL 
14:34:58 
+05'30' 
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Record of discussion of the meeting of the Central Monitoring
Committee (constituted under Bio-Medical Waste Management
Rules, 2016) held on 18 July 2023
 
   A virtual meeting of the Central Monitoring Committee (CMC) was held
under the chairmanship of Shri Naresh Pal Gangwar, Additional Secretary,
MoEFCC on 18.07.2023 at 11:00 AM. The meeting was held in hybrid mode
and the list of participants in Annexed.
 
2.         The Chair had a brief round of introduction with the participants and
asked CPCB to present the status of BMWM Rules, 2016 implementation in
the country with a focus on the issues highlighted during the previous
meeting. The issue-wise deliberations are presented below:

Development of web portal for BMW tracking and annual reporting
– CPCB representative informed that the project has been awarded to an
agency, and the target date of completion is October 31, 2023. It was
noted that once the portal becomes functional it will become a tool to
assess compliance under the rules as well as a repository of information
for all BMW management-related aspects viz. non-compliance cases,
annual reporting, EC imposition, waste tracking, etc. Hence, all other
provisions of BMWM Rules, 2016 shall be aligned with the
operationalization of the portal.
Revision of BMWM Rules, 2016 implementation guidelines – CPCB
informed that it is reviewing the guidelines based on the implementation
experience, and also undertaking consultations and inviting views from
stakeholders to examine and consider the suggestions. Many CMC
members raised the issue of Gap-Analysis in the establishment of CBWTFs
and highlighted that there is no standard methodology for the same. In this
regard, it was unanimously agreed that the CPCB may take up the
formulation of guidelines in a parallel manner such that the ‘Guidelines on
Gap Analysis’ be framed within 1 month, and the implementation
guidelines be framed in the next 3 months. Permission to new CBWTFs
within defined area may be given as per rules and after gap analysis. The
SPCBs/ PCCs may be involved in the process and duly supported, if
required, through the utilization of EC funds. 
Uniformity of Fee Structure – The CMC members raised the issue of the
fee structure of the CBWTFs. The CPCB informed that as of now the fee
structure is finalized by the State Advisory Committees. It was decided
that CPCB should interact with the State PCBs/ PCCs and devise a uniform
basis for fixing the CBWTF charges. The aspects of ‘financial viability’ as
well as ‘profiteering’ needs to be considered while firming up the basis of
CBWTFs charges.
Proposal of New BMW treatment technology – The Expert Committee
Report on this issue is under preparation and would be submitted to
MoEFCC for further consideration.
Submissions by States – The States of Haryana, Gujarat, and Karnataka
presented the status of BMW management within their jurisdiction. The
Haryana PCB mentioned that gap analysis studies have been conducted
and there is no need for additional CBWTFs. The KSPCB highlighted that
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there’s a need for ‘guidance on uniformity in gap analysis’ for assessing
the need for CBWTFs. The Karnataka PCB highlighted that aspect of the
reuse of body fluids from cancer and other hospitals for research purposes
by biotech and other R&D establishments needs to be clarified. The
Gujarat PCB mentioned that gap analysis has been done partially, and the
rest will be completed at the earliest. The need for having a Healthcare
Facility Register was highlighted.
Submissions by Stakeholders – The representative of M/o AYUSH
indicated that the new set of rules also covers AYUSH clinics and hospitals;
however, the implementation guidelines largely address the issues faced
by conventional hospitals. Hence, there is a need for SOPs for AYUSH
hospitals and clinics.
The representative of IMA submitted that as per a study conducted by
Punjab PCB and Thapar Institute of Technology, Patiala the Bio-assay test
is not possible for the waste water emanating from HCFs.  CPCB asked
IMA to submit a representation in the matter duly attaching the quoted
study report for examination at their end and further taking up the
matter .
 
The CII representative mentioned that as per BMWM Rules, 2016, the
ULBs are responsible to allocate suitable land for CBWTF establishment,
however, due to a deterring public attitude towards CBWTFs , it is
challenging to find land under the control of ULBs. However, in many
places, provisions have been made to accommodate common facilities in
the notified industrial areas. Hence, the BMWM Rules, 2016 may be
amended to include notified industrial area authorities in column 7 of the
Schedule-III, along with ULBs, to earmark the responsibility of land
allocation for the establishment of CBWTFs.

 
3.         After detailed deliberations among the members, following action
points emerged from the discussion:

i. CPCB  to take the required steps for the development of the portal by
30th November 2023, and once the portal becomes fully functional,
CPCB shall submit a proposal to MoEFCC to amend the BMWM Rules,
2016 by duly aligning it to the waste tracking and online annual
reporting provisions. ( CPCB) 

ii. CPCB to submit Expert Committee Report on new BMW technology
(STERILWAVE), along with its recommendations.  ( CPCB) 

iii. CPCB is to develop guidelines on ‘Gap Analysis studies for CBWTF
establishment’ in consultation with all stakeholders, within 1 month of
the issue of these Minutes of Meeting and future gap analysis to be
done accordingly. Results of gap analysis to be considered for giving
permission to new facilities.   ( CPCB/SPCBs) 

iv. CPCB is to develop the implementation guidelines by 30th November
2023 and align the guidance developed at (iii) above with the
comprehensive guidelines prepared on BMWM Rules, 2016
implementation.  ( CPCB) 

v. CPCB is to prepare a status update on CBWTF fee structures fixed by
various States/ UTs, and based on its examination devise guidance for
arriving at a uniform basis of fee structure.  ( CPCB) 
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vi. CPCB may examine, clarify and issue a standardized procedure on the
aspect of the reuse of body fluids (in line with the existing provisions)
by biotechnology, R&D institutes, and cancer hospitals  ( CPCB) 

vii. Healthcare Facilities to implement Bar code generation to track BMW
by 30th November, 2023 (Action : Health Care Facilities)

viii. Stakeholders (CII, IMA, and others) are requested to submit their
representations to CPCB to enable them to take up the examination of
issues raised in the meeting and make recommendations to MoEFCC,
including the need for amendments in the BMWM Rules, 2016. (
Action: Stakeholder Associations)

ix. CBWTF Association to make a representation to CPCB on the issue of
ZLD ETPs. (Action : CBWTF Association ) 

x. Submissions w.r.t. development of SOPs for AYUSH clinics and
hospitals, matters related to inclusion in BMWM Rules, 2016
implementation guidelines, and representations on gap analysis studies
may be submitted to CPCB within 20 days of the issue of these ‘Minutes
of Meeting’. (Action: Ministry of Ayush)

 
The meeting ended with thanks to the Chair.
 
 

*****
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Annexure-I (Information of last 5 years) 

Year Constitution of institutions for monitoring the implementation of BMW rules,2016 

State Level Committee 
Constituted (Yes/No) 

No. of meetings 
held 

District Level Committee 
Constituted (Yes/No) 

No. of meetings held 

          

          

          

          

  

Year Factual Information on requirement of Additional CBMWTFs 

Total Quantity of BMW 
generated (kg/day) 

No. of 
CBMWTFs 

Environmental 
Compensation levied 

Whether 75km radius be 
reduced (if Yes, specify/ No) 

          

          

          

          

  

State Remedial Actions taken by States 

Total No. of Healthcare 
facilities 

Name & No. of non-
compliant units 

Directions issued to 
non-compliant units 

Environmental 
compensation levied 
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